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resources allocated for ome district will
be diveried to the other district; and that
the State Government will release the
aliocated funds within 5 time-bound pro-
gramme, rather than procrastinating on
it and seeing that the amount remains
unspent and has been put in a bank to
earn some interest?

SHRI MURASOLI MARAN: Sir, the
in-built protections are there im the gui-
delines.

MR. CHAIRMAN: Question No. 263.

Assgoment of fertiliser project to Mis.
Snam Progetti

*263. DR, BAPU KALDATE: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether it is a fact that Ms,
Snam Progetti of Ttaly was assigned
under a deal to set up units of Phulpur
Fertiliser Project in Uttar Pradesh;

(b) whether it was also assigned ferti-
liser contract at Trombay during 1974-
75;

(c) whether it is also a fact that Mis
Guijarat Narmady Valley Fertiliser Com-
pany (GNFC) was asked to cancel its
contract with Mijs, Toyo of Japan and
then it was assigned to Mls. Smam Pro-
getti of Ttaly:

) if so, what are the details of the
total awignments of M]s. Snam Progetti
in ‘he country under the project with
the Ministry: and

fe) the name and the locations of each
nroject longwith the progress made so
fa- in each case?

THE DEPUTY PRIME MINISTER
AND THE MINISTER OF AGRICUL-
TURE (SHRT DEVY LAL): (a) Yes,
sit M/<, Snam Progetti were given  the
contract for engineering consultancy of
the nrea plant of Phulonr based on in-
ternationql competitive bidding,
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(b) Yes, Sir for Ammonia and Urea
plants of Trombay-V in December 1976.

(c) M|s. Gujarat State Fertiliser Com-
pany as the promoters of M]s. Gujarat
Narmad, Valley Fertiliser Company en-
tered intg a contract with M/s. Snam
Progetti for the urea plant in Sept,, 1976,
Since a contract had not been signed with
M/s. Toyo Engg. Corporation of Japan
the question of its cancellation did not
arise,

(d) and (¢) The details of scope of
work assigned to Ms Snam Progetti, the
fees paid|payable as per contract and the
status of the projects are givey in the
statement attached. [See Appendix CLIIL.
Annexare No. 88].
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MR. CHAIRMAN: Yes, Mr. Kulkarni,

SHRI A. G. KULKARNI: Sir, I would
like to know one thing from the honoura-
ble Minister. As my colleague, Dr, Kal-
date; hes suggested, the awarding of the
contracts to M]|s, Snamprogetti has al-
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most been done in a monopolistic fashion
and it seems :ihat eleven contracts have
been given to them costing abour Rs.
22,000 crores!

So I am really surprised as to what hap.
pened to Gorernment’s intentions. of both
the previous Government as well as the
present Government wanted to 21courage
self-refiance. But now it seemg that seif-
reliance has been given a go-bve. I only
quote for the information of the Deputy
Prime Minister. . .

MR, CHAIRMAN. #ZAT&TT B
ST g faar 1 He has alreudy wied

that question whether they will gtve it

the local consultants when they cve there.
F1T g F169T |

SHRI A, G. KULKARNI:

H vt qara T8 TEAT |

I am juoting a  si:y of
the Working Group on Fertilizers
in the Eighty Plan. They  have
said;: "The Government choic: <f Spum

Progetli 35 the prime construttion com-
pany foy fertilizer project in the Sevenmth
Plan went uagainst natiopal ipcerest.” In

this comnection, the World Bar. observa-
tion. ...

MR, CHAIRMAN: What iz the ques-
tion?

SHRI A, G. KULARNI: Al question

is whether he has seen the Worlgd Bank
Report’s observation that in all these pro-
jects the country lost between Rs. 75 to
Rs. 150 crores per project. Would the
Deputy Prime Minister assure this House
that instead of uppointing ymmittees
and commissions which do no: serve amy
purpose. he would take a decision in his
own Ministry as to how to recuver these
amounts from this firm which hag been
gone as confirmed by the World Bank?
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SHRI A, G. KULKARNI: Is this a
reply?

MR. CHAIRMAN: He has agreed
with you. IEEWH T AT |

SHR} A, G. KULKARNI: 1 have
greay weirect for Devi Lalji for his rural
orientatics |

MR, " S AIRMAN: He has respect for
vou, mut. .zt respect.

SHR! 4, G. KULKARNI: But he must
knoy, th:: the country hag Iost about Rs.
1200 crezes. So will he place thig infor-
mation hefore the House in the next Ses-
sion s 'tat it will satisfy me and him
alw?
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SHR)? SUBRAMANIAN SWAMY: If
the Pririe Minister is a Raja, does it
mean that the Chairman becomes a Ma-
haraja?

SHR1 VISHVIIT P. SINGH: Let me
tell yon very clearly. it is 3 mark of re-
spect to say ‘Adhyaksha Maharaj’. There
is nothing wrong with it. T always say it
when T speak in Hindi. ..
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MR. CHAIRMAN: [ am neither a.
Raja nor 3 Maharaja,
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Doubling of railway tracks in Kerala

%264, SHRI E, BALANANDAN: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether Government are taking
any steps to speed up the work of doubl-
ing the rzilway tracks in Kerala keeping
in view the inadequate train facilities in
Keraia; and

(b) if so, the details thercof?

THE MINISTER OF RAILWAYS
(SHRI GEORGE FERNANDES): (a)
and (b) A Ytatement iy laid on the Table
of the Sabha.

Statement

Yes, Sir. However, the train ser-
vices in Kerala are considered adequate
for the present level of passenger traific,

In Kerala, the section between
Palghat and Ernakulam is already doub-
led, Between Ernakulam and Kayan-
kulam, an alternative B.G, line has been
proposed Yor construction, Of this, Er-
nakulam-Alleppey (57 km) has already
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been commissioned on 15,10.1989, Work
on Alleppey-Kayankulam (43 km) is in
progress and when completed, it wili pro-
vidle two lines between Ernakulam
Kayankulam. Doubling between
Kayankulam and Quilon (41 km)
was approved in the Budget for
1989-90 and between Quilon and Tri-
vandrum Central (65km) has been  in-
cluded in the Budget for 199091, A
survey for doubling of Shoranur-Manga-
lore (307 km) section has also been
included in the Budget for 1990-9i%,

( Interruptions)

MR. CHAIRMAN: Mr. Balanandan,
you don’t want to ask a supplementary?

(Interruptions) It is all right, Question
No. 265, (Interruptions)
SHRT ARANGIL SREEDHARAN:

Sir, I wanted to ask a supplemertary on
Question No, 264., How can you 30 to
the next,..(/nterruptions)

MR, CHAIRMAN; Please take your
seat,

SHRI ARANGIL
Sir

P

SREEDHARAN:

MR. CHAIRMAN: Please take vour
seat, (Interruptions)y Please take your
seat. 1 am hearing nobody now. I am
going by Rules, These are the Rules,
These are the Rules. These are  the
Rules, He did not want to put a supple-
mentary, T can’t force him,

Next question, Question No, 265.
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